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IN THE COURT OF THE ADDITIONAL SESSIONS JUDGE No.2 

SONITPUR :: TEZPUR 

 
Sessions Case No. 154 of 2014 

Under section 306/302/107/34 I.P.C 
(Arising out of G.R. Case No. 1897 of 2011)  

 
 

        State of Assam       
     –Vs–  

1. Sri Sanjib Das @ Samar Das 
2. Sri Ranjit Das @ Bena Das 
3. Smti Hasi Rani Das                ....  Accused 
 

Present 
Ms. A. Ajitsaria, AJS,  

Addl. Sessions Judge No.2, Sonitpur, Tezpur  
 

  
Date of Evidence     :   23.09.2014, 26.11.2014, 07.01.2015, 10.03.2015,  

  27.05.2015, 23.07.2015 
Date of Hearing      :    30.09.2015 
Date of Judgment   :    14.10.2015 
 
For the State         :    Sri Khemraj Adhikary, Addl PP 
For the accused     :    Sri N.N Sharma 
 
  

J U D G M E N T 

1. The prosecution case, in a nutshell, is that FIR was lodged by Ashish Shil on 

05.09.2011 stating, inter alia, that his sister Bobby was given into marriage to Sri 

Sanjib Das in the year 2005. Pursuant to which, they had a girl child namely Suhani. It 

was stated that his sister was being treated with cruelty by her husband Sanjib, 

mother-in-law Hasirani Das, and brother-in-law Bishu and on 04.09.2011 all the said 

three accused persons conspired and killed his sister and niece. The informant further 

stated that on coming to learn about the occurrence, he went to Kanaklata Civil 

Hospital where he saw injuries on the body of her sister.  On the basis of the said FIR, 

Tezpur PS Case No. 953/2011 was registered. 
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2. After due investigation, charge-sheet was submitted against the accused 

persons, namely, (i) Sri Sanjib @ Samar Das, (ii) Sri Ranjit @ Bena Das and (iii) Smti 

Hasi Rani Das under section  306/34 I.P.C.  

 
3. The accused entered appearance and after observing necessary formalities, the 

offence being Sessions triable, was committed to the Court of Sessions for trial by the 

learned Addl. Chief Judicial Magistrate, Tezpur.   

 
4. After hearing both sides and on perusal of the police report furnished u/s 173 

of the Cr. PC, formal charges 306 RW 107/302 RW 107/34 I.P.C was framed, read over 

and explained to the accused to which he pleaded not guilty and claimed to be tried. 

Hence, this trial. 

 

5. In support of the case, the prosecution examined seventeen witnesses and 

defence examined none. The plea of defence is of total denial.  

 

6. After closure of the prosecution evidence, the accused person was examined 

u/s 313 of the Cr.PC. 

 

POINTS FOR DETERMINATION 

(i) Whether the accused persons, in furtherance of common intention abetted the 

commission of suicide by Sumi Das @ Boby? 

(ii) Whether the accused persons, in furtherance of common intention abetted the 

commission of murder of Suhani @ Diya? 

 

7.  I have carefully examined the evidence on record and heard arguments of 

both sides. 

   DECISION  AND REASONS THEREOF 

8. PW-1, Smt. Santa Mandal deposed that Sumi Das and Diya Das died about 3 

years back. There was kirtan in the house of the accused before the date of 

occurrence, which she had attended till about 12 PM. PW 1 stated that at about 7 AM 
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on the date of occurrence,  hearing hue and cry, she went to their house. Others too 

arrived. People broke the door of the bathroom in the house of the accused and they 

saw Sumi Das and Diya Das lying against the wall in the bathroom. PW 1 stated that 

she also saw two plastic containers, which in her assessment, was poison. 

 

9. In cross examination, PW 1 stated that being a neighbour, she had never seen 

Sumi and accused Sanjit quarrel. PW 1 stated that she had guessed that the plastic 

containers in the bathroom must be containing poison. PW 1 stated that Kirtan in the 

house of the accused was on 4th and she had worked together with Sumi on the date 

of kirtan in their house. PW 1 stated that she could not say the cause of Sumi’s death. 

 

10. PW 2, Tapas Mandal deposed that house of the accused was adjacent to her 

house. There was kirtan in the house of the accused person on the previous night of 

the occurrence. PW 2 stated that since he was in Nagaon at the time of occurrence, his 

wife/PW 1 informed him that Sumi and Diya died of poisoning. PW 2 stated that the 

relation between the accused persons and the deceased Sumi was good. The defence 

declined to cross examine PW 2.  

 

11. PW- 3, Sri Ashih Shil deposed that on 5.11.2011 at about 7 AM, Nabin Das/his 

nephew called and informed him that her younger sister/Smt Bobby @ Sumi Das had 

consumed poison. PW 3 stated that her sister was forced to consume poison like 

substance and she had been murdered.  PW 3 stated that in the hospital, inquest (Ext 

1 and Ext 2) was conducted on the dead bodies of both the deceased persons by the 

Circle Officer and he signed on the Inquest Report. PW 3 stated that he had lodged 

FIR (Ext 3) in respect of the occurrence. PW 3 stated that before the death of his 

sister, Rs.1,00,000/- was demanded by her brother-in-law (Bishu) for some work but 

since he did not have the capacity, he paid only Rs.30,000/-.  PW 3 stated that after 

sometime since he was in need of money, he asked Bishu to return the money and he 

returned Rs.25,000/-. PW 3 stated that he suspected that since he could not fulfil the 

demand of the family members of her sister and he had taken back the amount, her 

sister was inflicted cruelty and mental torture.  
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12. In cross examination, PW 3 stated he lodged the FIR after the contents of the 

same was read over to him. PW 3 stated that in the FIR he had not stated about 

poison. PW 3 stated that he had visiting relationship with the family members of his 

deceased sister.  The house of the accused persons was situated in a densely 

populated area and if there was hue and cry in someone’s house in the said area, 

others too would hear the same. PW 3 stated that if his sister would have been 

inflicted torture, the neighbours would have come and reported. PW 3 stated that he 

heard that his sister and her child were recovered from the bathroom, which was 

locked from inside. PW 3 stated that they had not lodged any FIR or any complaint 

before any organisation for the cruelty said to have been inflicted upon his sister by 

her family members.  PW 3 denied the suggestion that money was not demanded by 

the brother-in-law of his sister and there was no monetary transaction between them; 

that his deceased sister had an angry temperament and used to beat her children and 

also used to inflict injury on herself; that his sister was mentally imbalanced and she 

committed suicide and no one forced her to do so; that Sanjib Das carried on business 

of jewellery in partnership with another person and that he used to earn Rs. 40,000/- 

per month and  since he/accused was earning well there was no need to demand 

money. PW 3 stated that he had visited the house of his deceased sister about 2 

months before the date of occurrence. PW 3 denied the suggestion that the accused 

person did not compel his sister to consume poison and she died by suicide. 

 

13. PW 4, Sri Prakash Chetri deposed that the deceased Bobby was his sister in law 

and Diya was her daughter. PW 4 stated that Bobby was suffering cruelty at the hands 

of her husband and her mother in law. PW 4 stated that in the morning he was 

sleeping, his wife woke him up and informed that Bobby had expired by consuming 

poison. On hearing the same he went to K.C Hospital and saw the dead bodies of both 

Bobby and Diya. PW 4 stated that no one was there near the dead body. There was 

none from the side of Bobby’s husband. PW 4 stated that later her husband Sanjib 

came and he threatened the wife of PW 1 and there was argument.  PW 4 stated that 

his brother in law, Asish Shil and PW 4 took the dead body to their village and 

cremation was carried out. PW 4 stated that the occurrence was pre-planned. 
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14. In cross examination, PW 4 denied not having stated before the IO that the 

occurrence was pre-planned. PW 4 stated that he had not seen the accused persons 

inflict cruelty on the deceased Bobby. PW 4 stated that he heard that the two dead 

bodies were inside the bathroom and the door was locked but he did not hear that the 

neighbours had come and broken the door of the bathroom. PW 4 denied the 

suggestion that the deceased Bobby had an angry temperament and she used to 

threaten that she would commit suicide by poisoning and none forced her to consume 

poison. 

 

15. PW 5, Smti Rina Das deposed that her sister Bobby died because of the cruelty 

inflicted upon her by her husband and mother in law. PW 5 stated that her husband 

had no work and they were dependent on the income of the brother-in-law. PW 5 

stated that Bobby used to ring and tell her about the cruelty inflicted upon her, by her 

husband and mother-in-law. PW 5 stated that she would not have done what she did if 

cruelty would not have been inflicted upon her by her husband and her mother-in-law. 

 

16. In cross examination, PW 5 denied the suggestion that she did not state before 

the IO that her husband and her mother-in-law inflicted cruelty on the deceased; that 

her sister committed suicide because she was mentally ill and no one forced her to 

consume poison. PW 5 admitted that she had not seen the husband of the deceased 

and her mother-in-law inflict cruelty on her. PW 5 stated that she could not say 

whether her sister threatened to commit suicide over small things. 

 

17. PW- 6, Smt Gita Biswas deposed that Bobby used to ring her up and say that 

her husband never used to work and when the husband used to go out, mother in law 

used to inflict torture upon her by saying that Sanjib never used to work and he was 

dependent on the income of their younger son (brother in law of Bobby). PW 6 stated 

that Bobby used to praise her brother in law and she used to speak badly about her 

husband and mother in law.  
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18. In cross examination, PW 6 stated that her husband used to reside in the 

Garwenpatty, Tezpur since many days before the occurrence. PW 6 stated that they 

were in visiting terms with the family of the accused persons. PW 6 stated that she had 

not heard anything adverse from her husband about Bobby’s husband. PW 6 stated 

that the accused Sanjib had informed that the dead bodies were found inside the 

bathroom and the bathroom was locked from inside but she did not hear that the door 

was broken from outside by the neighbours. PW 6 stated that police did not record her 

statement and that is why she did not state before the police in the manner which she 

had stated in her examination-in-chief, regarding husband of the deceased being lazy 

and her mother in law inflicting cruelty on her. PW 6 denied the suggestion that her 

deceased sister was mentally ill and she committed suicide by consuming poison. 

 

19. PW- 7, Smt. Rekha Das stated that there was kirtan in the house of the 

accused before the date of occurrence, she was there in the house of the accused till 

about 12 PM. Next day in the morning, she heard that Sumi and Diya had committed 

suicide in the bathroom. PW 7 stated that the relationship of the accused Sanjib @ 

Samar was good and she had never heard of any quarrel between them. 

 

20. In cross examination, PW 7 stated that the house of the accused was away 

from her house, there were many houses in between; she often visited the house of 

the accused persons but she never heard about demand of dowry by the accused from 

the deceased.  

 

21. PW- 8, Smt Uma Shil Sharma deposed that there was kirtan in the house of the 

accused before the date of occurrence, which she had attended. Next morning, she 

woke up and went to the bathroom in the house of the accused and found the 

bathroom closed. She went to the room of Sumi but did not find her and her daughter 

there and then she raised hulla. PW 8 stated that villagers came and broke the door of 

the bathroom and they saw Sumi and her daughter lying dead in the bathroom, there 

were 2 plastic containers in the bathroom.  
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22. In cross examination, PW 8 stated that she used to visit the house of the 

accused very often, since the house of the accused was her Uncle’s house. PW 8 

stated that she never saw any quarrel between Sumi and the family members of the 

accused or the accused persons. PW 8 stated that the bathroom door was locked from 

inside and she was the first one to see the same and raise hulla. 

  

23. PW- 9, Smt Mithu Das stated that on the next morning of kirtan, he saw the 

door of the bathroom locked. Sumi and her daughter was not there in their room, the 

door was broken from outside by villagers. She saw both Sumi and her daughter lying 

dead in the bathroom and 2 plastic containers in the bathroom; both were taken to the 

hospital. 

 

24. PW- 10, Babul Pal deposed that on the next morning of kirtan, he heard hulla in 

the house of the accused persons who were his neighbours and on hearing the same 

he went to the house of the accused.  PW 10 stated that the closed door of the 

bathroom was cut and broken and inside he saw Sumi and her daughter Diya lying 

dead. In cross examination, PW 10 stated that as neighbour he had never seen any 

quarrel between the accused persons and the deceased. 

 

25. PW- 11, Sri Krishna Roy deposed that there was kirtan in the house of Samar 

Das, though he was called he had not gone to attend the kirtan. On the next date, he 

heard that Sumi had committed suicide along with her daughter. Thereafter, he went 

to the hospital as he came to know that they had been taken to the hospital and saw 

the dead body of both of them in the hospital. PW 11 stated that the accused Samar 

had a good relation with his wife. 

 

26. In cross examination, PW 11 stated that he had been in visiting terms and he 

used to visit the house of the accused persons but he had not heard about demand of 

dowry and any quarrel between the accused persons and the deceased. 
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27. PW- 12, Sri Panu Saha deposed that in the morning he heard hulla in the house 

of accused Samar Das, he went there and saw many people were gathered. PW 12 

stated that he had seen the public open the door of the bathroom. PW 12 stated that 

he saw Sumi Das and her daughter lying in the bathroom; they were dead, Ambulance 

was called and public took the dead bodies to the hospital.  

 

28. In cross examination, PW 12 stated the house of the accused was one house 

away from his house, he had never heard or seen any quarrel or demand of dowry by 

the accused persons. 

 

29. PW- 13, Sri Ramesh Seal deposed that in the morning his elder brother called 

him and informed him that Sumi and Suhani had committed suicide by consuming 

poison in the bathroom. He went to the Civil Hospital as they were taken there. PW 12 

stated that accused Samar was working in his shop for the last 20 years but never had 

he heard about any quarrel between his wife and Samar. PW 13 stated that there was 

sufficient means in the house of Samar. 

 

30. In cross examination, PW 13 stated that he had good relation with the family of 

the accused and he used to visit them frequently. Never had he seen any quarrel 

between the deceased and the accused persons. The deceased too had never 

complained about any of the family members. PW 12 stated that Samar had sufficient 

means to look after his family through his business. 

 

31. PW- 14, Sri Parimal Paul deposed that he had gone to the house of Samar to 

attend kirtan, on conclusion of which they had prasad and at about 11.30 PM he 

returned home. PW 14 stated that on the next day, he learnt that Sumi had committed 

suicide along with her daughter in the bathroom in the house. PW 14 stated that he 

could not say why Sumi died. 

 

32. In cross examination, PW 14 stated that he knew the accused persons since the 

past ten years, but he never had heard any quarrel between the accused persons and 



                                                                     
 

Page 9 of 14 
 

the deceased Sumi nor had he heard about any demand of dowry by the accused 

persons. PW 14 stated that he heard that public had broken the door of the bathroom 

and taken out Sumi and her daughter. 

 

33. PW-  15 , Dr Achinta Kr Baruah deposed that on 5.9.11, he performed post 

mortem on the bodies of Miss Suhani Das (6 years) and Sumi Das (28 yeras) in 

connection with Mahabhairab Outpost GDE No. 77/11 dated 5.9.11. PW 15 stated that 

on examination, since the cause of death could not be ascertained, the viscera of both, 

were preserved for FSL examination. PW 15 exhibited the post mortem reports as Ext 4 

and 5. 

 

34. In cross examination, PW 15 stated that the dead bodies were forwarded vide 

dead body challans. Time of death of the two persons under examination was within 

24 hours. PW 15 stated that no injury was found on either of the dead bodies.  

 

35. PW-16, Kandarpa Lascar deposed that on 5.9.2011 he was posted at 

Mahabhairab PS. On that day, Samar Das informed over telephone that his wife and 

his daughter were seen to be lying in the bathroom after consuming poison. PW 16 

stated that GDE No. 77 dated 5.9.11 was recorded by SI Subhash Baishya (Ext 6). PW 

16 stated that on being directed by the OC to take up the investigation, he went to the 

Civil Hospital, Tezpur and saw the dead bodies of Sumi Das and Sohani Das. PW 16 

stated that Samar Das gave him bottles (Mat Ext 1 and 2) in the Civil Hospital saying 

that his wife had consumed the material from the said bottle and he seized the said 

bottles vide (Ext 7). PW 16 stated that Circle Officer-cum-Magistrate, Samiran Bora 

was called and inquest (Ext 1 and 2) was conducted on the two dead bodies. PW 16 

stated that he then forwarded the dead bodies vide dead body challan (Ext 8 and 9) 

for post mortem examination. PW 16 stated that record shows that in connection with 

the same occurrence, FIR (Ext 3) was lodged by Ashish Seal in Tezpur PS, the same 

was registered as Tezpur PS Case No. 953 /11 u/s 498A/304B/34 IPC and Subhash Ch 

Baishya was endorsed with the investigation of the case. PW 16 stated that records 

further revealed that Subhash Ch Baisya, IC Mahabhairob PS prepared the sketch map 
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(Ext 10), FSL report (Ext 11 and 12) were collected in connection with the case and 

chargesheet (Ext 14) was subsequently submitted by him.  

 

36. In cross examination, PW 16 stated that in the FIR the GDE No. is recorded as 

GDE No. 237 dated 5.9.11. PW 16 stated that he had not seen the extract copy of the 

GDE No.77 dated 5.9.11. PW 16 stated that he did not visit the place of occurrence nor 

had he seized any articles from there. 

 

37. PW- 17, SI Subhash Ch Baishya deposed that on 5.9.2011 he was posted as 

Mahabharab OP, IC. On that day FIR was received from Ashish Seal in Tezpur PS, the 

same was registered as Tezpur PS Case No. 953 of 2011 and endorsed to him for 

investigation. PW 17 stated that he visited the place of occurrence, prepared Sketch 

map (Ext 10) and on completion of investigation submitted chargesheet (Ext 14). 

 

38. In cross examination, PW 17 stated that he did not examine Nabin Das, the 

scribe of FIR. PW 15 stated that that Prakash Chetri/PW 4 had not stated before him 

that the occurrence was pre planned, that none had told him that the deceased was 

administered poison. PW 17 stated that bathroom door was closed from inside. 

 

39. In the instant case all the three accused persons are facing trial for having 

abetted the commission of suicide by Sumi Das and abetting the commission of murder 

of her daughter, Suhani. Admittedly, Sumi Das herself consumed poisonous substance 

on the intervening night of 5.11.2011-6.11.2011 inside the bathroom of her house and 

simultaneously administered poison on her minor Diya @ Suhani. PW 8 was one of the 

first ones to wake up in the morning after the previous evening’s kirtan and go to the 

bathroom. Finding the bathroom door closed from inside and not finding Sumi Das in 

her room, PW 8 raised hue and cry, pursuant to which, others came and broke/cut 

open the bathroom door. It has come through PW 8 and PW 9 that Sumi and her 

daughter were seen to be lying in the bathroom with two plastic containers beside 

them. Subsequently, both were taken to the hospital and since they were dead, post 

mortem was conducted. The medical Officer/PW 15 not being able to ascertain the 
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cause of death, preserved viscera for FSL examination, report of which (Ext. 11, 12, 

13) gave positive result for poison. 

 

40. From recapitulation of the aforesaid evidence, commission of suicide by Sumi 

Das and Sumi administered poisonous substance in the body of her minor daughter, 

Suhani is established. 

  

41. It is to be now seen whether the prosecution has placed on record, evidence to 

show that the accused persons by their overt act compelled Sumi to take her and her 

daughter’s life. 

  

42. Though it has been stated in the FIR by the brother of the deceased/PW3 that 

Sumi was subjected to cruelty by the accused persons and that since he could not fulfil 

the demand of Sumi’s brother-in-law/accused Ranjit, he suspected that the accused 

persons had conspired and caused mental cruelty upon Sumi. However, in cross 

examination he admitted that, had Sumi been subjected to cruelty, the neighbours 

would have definitely known about the same since Sumi resided in a densely populated 

area. PW 7, 8, 9, 10, 11, 12, 13 and 14 have not supported the case of the prosecution 

in so far as quarrel between Sumi and her husband Sanjib Das is concerned or that of 

cruelty by the three accused persons upon Sumi.  It is in context of their evidence that 

Ld. Counsel for the defence strenuously argued that the allegations of cruelty or 

demand of dowry is nothing but an afterthought   and the instant case is nothing but 

suicide simplicter and that one of the victim/Sumi having also taken the life of her 

minor daughter. 

 

43. Ld Counsel for the defence relied upon the judgment of Hon’ble Gauhati High 

Court in Abul Hussain -Vs- State of Assam reported in (2015) 2 GLR 240, Guljar Ali @ 

Guljar Hussain –Vs- State of Assam reported in (2014) 1 GLR 88 and Sajal Kanti  Dutta 

and Ors –Vs- State of Assam reported in (2014) 4 GLR  635  in support of his 

contention that since no mention of demand of dowry was made in the FIR and earlier 

too, i.e. before the date of occurrence no complaint with regard to the demand of 
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dowry was made, the same is nothing but an afterthought and an attempt by the 

brother of the deceased only to make out a case of dowry death. Ld. Counsel further 

submitted that there is no evidence, direct or indirect, to prove that the accused 

persons demanded dowry, compelling the victim to take recourse to suicide. Moreover, 

no circumstantial evidence too exists, which links the accused persons with the death 

of Sumi and her minor child Suhani. Ld. Counsel further submitted that the fact that 

there was no attempt made by the accused husband or the other two accused persons 

to run away from the place of occurrence and there being no evidence to show that 

the deceased before her death divulged about infliction of either cruelty or non delivery 

of alleged dowry, the presumption u/s 113 (B) of the Indian Evidence Act, cannot be 

drawn.  

 

44. Ld Counsel for the defence also relied upon the Judgment of Hon’ble Gauhati 

High Court in Anarul Hussain -Vs- State of Assam reported in 2013 1 GLR 266 in 

support of his contention that there is no evidence on record to show that the accused 

person compelled or instigated the victim to consume poison or administer poison on 

her. On the contrary the accused persons and other family members immediately   

rushed to the hospital and remained there. Ld. Counsel further submitted that the 

conduct of the accused person is to be held to be a normal conduct and in absence of 

any material on record to show that it was because of the any act on the part of the 

accused persons that the victim committed suicide, the prosecution fails. 

 

45. Ld Counsel for the defence relied upon the Judgment of Hon’ble Supreme Court 

in Appasaheb and Another –Vs- State of Maharashtra reported in (2007) 9 SCC 721 in 

support of his  contention that in the instant case the alleged demand of Rs. 1,00,000/- 

parting of Rs. 30,000- and returning of Rs. 25,000- as alleged by PW 3, is in no way 

co-related with the giving or taking of property or valuable property in connection with 

the marriage of the parties. In Appasaheb (Supra) the Hon’ble Supreme Court referring 

to Section 2, of the Dowry  Prohibition Act, 1961 while deciding against an appeal u/s 

304 (b) held that co-relation between the giving or taking of property or valuable 

security with the marriage of the parties was essential in such cases. It was further 
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held that any demand on account of financial stringency for performing urgent 

domestic requirement, cannot be term as demand for dowry.  

 

46.  This Court has perused the judgments relied upon by the Ld. Counsel for the 

defence and the principles laid down therein. As recapitulated in the evidence and the 

discussion thereto, this Court is of the considered view that both allegations of cruelty 

and that of demand of dowry have not been established by the prosecution. There is 

nothing on record which shows that the accused persons in fact, inflicted cruelty upon 

the deceased Sumi which led her to take the extreme step. The ingredients of section 

107 Cr.P.C. too is seen to be absent in the instant case, there is nothing on record 

which shows that Sumi was instigated by the accused persons to end her and her 

daughter’s life.  

 

47. In view of the discussion aforesaid, this Court holds that accused persons, (i) 

Sri Sanjib Das @ Samar Das, (ii) Sri Ranjit Das @ Bena Das and (iii) Smti Hasi Rani Das 

are not guilty of the offence charged and, as such, they are acquitted of the charge u/s 

306 RW 107/302 RW 34 IPC and set at liberty forthwith.  

48.      Considering the facts of the instant case, this matter is not referred to District 

Legal Services Authority for granting compensation u/s 357A Cr.P.C.  

 

49. Send a copy of the order to Learned District Magistrate, Sonitpur u/s 365 

Cr.P.C.   

 The judgment is signed, sealed and pronounced in open court, in the 

presence of both sides, on this the 14th day of October, 2015. 

       

      Additional Sessions Judge No. 2, 

                       Sonitpur, Tezpur 
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A-N-N-E-X-U-R-E 

1. Witnesses for Prosecution  

 P.W. 1:Smt. Santa Mandal 
 P.W. 2:Tapas Mandal 
 P.W. 3:Sri Ashih Shil 
 P.W. 4:Sri Prakash Chetri 
 P.W. 5:Smti. Rina Das 

P.W. 6:Smt Gita Biswas 
P.W. 7:Smt Rekha Das 
P.W. 8:Smti Uma Shill 
P.W. 9:Smt Mithu Das 
P.W. 10: Babul Pal  
P.W. 11: Sri Krishna Roy  
P.W. 12: Sri Panu Saha  
P.W. 13: Sri Ramesh Seal  
P.W. 14: Sri Parimal Paul  
P.W. 15: Dr Achinta Kr Baruah  
P.W. 16: Kandarpa Lascar  
P.W. 17: SI Subhash Ch Baishya  

 
2. Witnesses for Defence: NIL 
 
3. Court Witnesses:  NIL  
 
4. Prosecution Exhibits:  
 Ext. 1 & 2:Inquest Rport 
 Ext. 3: Ejahar 
 Ext. 4 & 5: Post Mortem Report 
 Ext. 6: GDE No. 77 dated 05.09.2011  
 Ext. 7: Seizure List 
 Ext. 8 & 9: Dead Body Challan 
 Ext. 10: Sketch Map 
 Ext. 11, 12 & 13: FSL Report 
 Ext. 14: Charge Sheet 
 
5. Defence Exhibits: NIL 
 
6. Material Exhibits: NIL 
 

                                                             Addl. Sessions Judge No.2 
        Sonitpur, Tezpur 

  


